@ IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : 27 HYDER ABAD BENCH
‘ AT HYDERABAD

'ORIGINAL_APPLICATION ND.1638/95

DATE__OF __ORDER__

Between &=

M.Venkataiah

And

1. The Govt, of India
rep, by its Secretary,
Dept. of Communications,

£..04-05-13938,

sa0 App lic ant

P & T Board, Central Secretariat,

New Delhi.

2. The 9Sub-Oivisional I.spector (Postal),

Podili, Posat & Nandaf,
Prakasam Digtrict,

d. The DirectorGensral,

Dept. of Ppstg, Dak Bhavan,

Sansad Marg, New Uelhi.

Counssl for the Applicant

Counsel for the Respondents

CORAM:"

THE HON'BLE SHRI R.RANGARAJA

N

s+ Regpondents

Shri M.Subba Reddy

Shri Kota Bhaskar Rao, CGSC

:+  MEMBER (A)

THE HON'BLE SHRI B.S.JAI PARAME SHUWAR :  MEMBER (2)

(Drdar per Hon'ble Shri B.S.Jai Parameshwar, Mamber (3J)

Je—"

200 2.
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(Order per Hon'ble Shri R.Rangarajan, Member (J) ).

None for the applicant. Ths applicant'was also absent
when the case was heard. Heard Sri Kota Bhaskar Rao, learned

standing counssl for the reg ondents.

s

2. Simce the 0.A., was filed during the ysar 1995 we are not
inclimed to adjourn the matter due to the sbsence of the applicant.
Hence we decide ta consider the matter on the available material

in accordance with Rule-15(1) of CAT(P) Rulas, 1987,

3. The applicant was unrking as ED Packer, Gutfalagéttu B.0..He
cantastqd Zilla Praja Pa;ishat and Mandal Praja Parishat Elections
without securing necesssry parmissient; Hence he was served with
a charge memo bearing ﬁo.PF/ED Packer/Gotlagattu dt.14=-8-95, An
enguiry was conducted into the charges and the Enguiry Officer
held the charges prooved. Considering the report of the Engquiry
Officer, the Sub-Divisional Inspectur (Postal), Pdili, by his
proceedings No.PF/ED Packers/Gotlagattu/95 dt.30-11-95 {Annexure

A-1 to the 0A) removed the s plicant from service.

4, The respondents have filad the counter in this case. Howevsyg

thay have not traverced the lsgal points in the OA. As per section

10(ii) of the EDDA (Staff) Rulss, 1964, the applicant has an

opportunity of prefering an appeal ‘against any of the penalties
U,

specefised inhrulas and the removal from service is specefied

under Rule-7(iv) of the above said rules.
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Se The applicant has not @ eferred any appeal agsinst proceed-

ings dt.30-11-85,

Be Hence we feal it proper to give an opportunity to the appli-

cant to submit an appealfif so advised to the proper appellete
authority within s period of 30 days from the date of receipt of a

copy of this order. Hence we issues the following directions :-

The applicsnt may if so advised, prefer an appeal
to the prober appellsete authority against the proceed-
ings dt.30-11-95 (Annexure A-1 to the OA) within 30
days from the data o? receipt of a copy of this order.
If such an appeal is received Yithin the period stipula=-
ted above, t he appellete authority should consider and
decide the appeal on merits without going into the gues-
tion of limitation uithin‘a_périod of 2 months from the
dete of receipt of guch an appeal. In case the applicant
desires for a -personal hearing, the same shall be provided

" to him,

7 With the & ove directions, the 0.A. 18 digposed=of. No
order as to costs,

/g

_ B +S7JRI PARAMESHUAR) . (R.RANGARAJAN)
Membar (3J) Mamber (A)

th;j§;”’ ' . | é%mf@
: % — 3%

Dictated in Upan Ccurt. ]
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I
Copy to;
13’ Secretary, Dept. of Cemﬁunlcatlan, P & T B8oard,.

Central Secretariat, New Delkis

2. The Sub Divisional Inspector, (Pohtal), Podili,
Post & ﬁandal, Prakasam District,.

3y The Director General, Dept. of Posts, -Dak Bhauan,
Sansad fMarg, New Delhiv

4 One copy to Mp.M.Subba Reddy,ADvocate,CAT,Hyderd ady

5, One copy to hrfxoéa'ehaskapa ﬂao,AddlfCGét. CAT, Hyderabady
65 One copy to B.R(A),CAT,Hyderabad, : |
7+ One copy to HBSIP,M (J),C2T, Hyderabad

8. One duplicate cnpy.
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I1 COURT

CHECKED BY

YYPED BY
APPROVED BY

COMPARED BY

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERA 34D 8ENCH HYODERABAD

THE HON'SLE SHRI R.RANGARAJAN : M{A)

|
" AND

THE HON'BLE SHRI B.5.341 PARAMEISHUAR
B(3)

i

DATED : lf/%ﬁ%%@é

QROER/ JUDGMENT
F@TA.,LR___A%E—.—P,—N-B-;

L c in ‘ :
J.A. N0 /6&8 AS'

_ - ,
ADMITTED AMD INTERIM O IRECTION
ISSUED
ALLOWED
DISPOSED OF %HITH-DIRECTION
DISMISSED :
DISMESSED A5 WITHORAWN
DISMYSSED FCOR OJEFAULT

ORDERED/REJECTED }
NO ORDER AS TO COSTS
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